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DELHI LEGISLATIVE ASSEMBLY
BULLETIN PART I

(BRIEF RECORD OF PROCEEDINGS)

WEDNESDAY 28™ MARCH 2001/CHAITRA 07, 1923 (SAKA)

(Hon’ble Deputy Speaker — In Chair)
Dr. Jagdish Mukhi raised matter relating to notice for resolution for removal
Of Speaker under Section 7(2) of the NCT Act.

SUSPENSION OF MEMBERS

As the Deputy Speaker wanted to give her ruling, Sh. Sahab Singh Chauhan
demanding that the resolution be put for leave of the House, moved into the
well of the House. Chair asked Sh. Sahab Singh Chauhan to withdraw from the
House. The members of the BJP

Legislature Party moved into the well of the House. Chair asked the
following members to withdraw from the House :

Dr. Jagdish Mukhi

Sh. Nand Kishore Garg

Sh. Ram Bhaj

Sh. Avinash Sahani

Sh. Puran ChandYogi

Sh. Jai Bhagwan

Sh. Brahm Singh Tanwar

Sh. Mohan Singh Bisht

Sh. Harsharan Singh Balli

Sh. Ravindra Nath Bansal

Sh. Naresh Gaur

Sh. Sushil Chaudhary

Dr Harsh Vardhan

House adjourned for 15 minutes.

House re-assembled. Sh. Ajay Maken brought to the notice of the House
of earlier precedents regarding Resolutions.

Sh. Jagdish Anand started raising matter relating to alleged corruption charges
against the Chief Minister and moved into the well of Houseshouting slogans.
Chair was forced to name Sh. Jagdiish Anand for his misbehaviour.

Sh. Mangat Ram Singhal moved a motion that Sh. Jagdish Anand be suspended
from the service of the House for three sittings. The motion was put
to vote and adopted. .

RULING BY CHATR

Chair while giving ruling on the notice of resolution for removal of Speaker
given by the BJP Members informed the House that since the notice did not
fulfill the requirements of Rule 252 and 253 and hence the notice has been
rejected .

Sh. Arvinder Singh Lovely raised matter relating to his two notices viz

(I) motion or breach of privilege against Sh. Jagdish Mukhi and (ii) a Censure

Motion against Dr Mukhi of Sh. Jagdish Mukhi for his irresponsible utterances

_ and conduct towards the Chair.

Chair ruled that as regards the Motion on breach of privilege, a copy
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Is botng sent by the Secretariat to £ Mukhi. Members kept pressing fofuotion A
tofondemn the attitude of Dr Mukhi for showing disrespect to the Chait and its |

rulings The motion was put to vote and adopted ,

QUESTIONS ; A :

Starred Questions:- Starred Question No 81 was asked and orally replied.

Replies to starred question 82 to 100 were laid on the Table of the House.

Unstarred Questions :- Replies to unstarred questions 339 to 426 (excpet

Q 418) were laid on the Table of the House.

LAYING OF PAPERS ON THE TABLE OF THE HOUSE }

Dr Yoganand Shastri, Minister of Food & Supplies laid on the Table copies
Of papers as given in the annexure to this Bulletin.

-

ADOPTION OF REPORTS

1. Smt Meera Bhardwaj moved that this House agrees to the First Report
Of the Committee on Papers Laid on the Table of the House presented

to the House on 26™ March 2001. The motion was put to vote and
adopted. '

2. Sh. Jile Singh Chauhan moved that this House agrees to the Fourth
Report of the Committee on Estimates which was presented to the House
on 26" March 2001. The motion was put to vote and adopted.

3. Sh. PC Kaushik moved that this House agrees to the Fourth Report
Of the Committee on Govt Assurances presented to the House on 26" March
2001. The'motion was put to vote and adopted.

- e gy o

SPECIAL MENTIONS

The following members raised matters under Rule 287 :

Sh. Shoib Igbal

Chief Minister intervened whereafter. Sh. Parvez Hashmi, Minister of

Transport moved the following motion : . %
“This House condemns the acts of Bajarang Dal, Vishwa Hindu Parishad

and all other such organisations who have been openly identified at

the time of burning of the Holy Quran Sharief and these organisations

should be banned forthwith,”

The resolution was put to vote and adopted .

-

e A

—~ 3. Sh. Shadi Ram
~ 4. Sh. Jile Singh Chauhan(Minister of Health intervened)
~ 5. Sh. Radhey Shyam Khanna

N\~ 6. Sh Malaram Gangwal

3.45PM

3.47PM

~ 7. Sh. Sish PaL.- ' !
~ 8. .Sh. Surender Kumar

LEGISLATIVE PROPOSALS
INTRODUCTION OF BILL "
Sh. Mahender Singh Saathi, Minister of Finance moved for leave to introduce
“The Delhi Protection of Interests of Depositors(In Financial Establishments)
Bill, 2001. On leave being granted also introduced the Bill.

TR L :"r"i‘- ’1.! n :J.’!x';"

CONSIDERATION AND PASSING OF BILL

Sh. Mahender Singh Saathi, Minister of Finance moved that ‘The Indian Stamp
(Delhi Amendment) Bill, 2001, be taken into consideration. The motion was put

to vote and adopted. Minister made a brief statement on the provisions of the

Wue
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Bill. The following members participated in the discussion :
1. Sh. Mukesh Sharma

2. Sh. Tarwinder Singh Marwah

3. .Sh. Radhey Shyam Khanna

House adjourned for Tea break
House re-assembled.(Hon’ble Speaker in chair).
Bill was taken up for clausewise consideration.

Clause 2 was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in SI No 3
of Schedule IA:-

‘ Read fifty rupees for Hundred rupees’

The amendment was put to vote and adopted.

SI No 1 to 4 of Schedule IA was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in SI No 5(a) of schedule IA.
With the leave of the House

Sh. Mukesh Sharma withdrew his amendment in Sl No 5(b) of Schedule
IA with the leave of the House.

Sh. Mukesh Sharma withdrew his amendment in Sl No 5 (¢) of Schedule
With the leave of the House.

SI No 5 of schedule was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amnedment in SI No 6(2) with the
Leave of the House.

SI No 6 of schedule was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in Sl No 7 with the
Leave of the House. ;

SI No 7 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendments in SI No 8(a) and 8(b)
With the leave of the House.

S1 No 8 was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in S1 No 9 :-

‘ read ten rupees instead of fifty rupees’

Amendment was put to vote and adopted.

S1 No 9 was put to vote and adopted.

Sh. Mukesh Sharma moved the following amendment in SI No 10:-

‘read monitory ceiling of Rs 10 Lacs as monitory ceiling of Rs 25 Lacs’
The amendment was put to vote and adopted. :

S1 No 10 to 22 were put to vote and adopted.
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Sh. Mukesh Sharma withdrew his amendment in SI No 23 with the leave of the
House..

SI No 23 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amnedment in SI No 24(b) with the leave of
the House.

51 No 24 to 34 was put to vote and adopted.

Sh. Mukesh Sharma withdrew his amendment in S] No 35(c ).

SI No 35 to 40 were put to vote and adopted.

Sh. Mukesh Sharma moved amendment in S1 No 41(a) :-

 read one rupee for two rupees’

The amendment was put to vote and adopted.

SI No 41 was put to vote and adopted.

Sh. Mukesh Sharma moved amendment in SI No 42 -

‘ read five ionstead of ten’

The amendment was put to vote and adopted.

S1 No 42 to 65 were put to vote and adopted.

Schedule IA was put to vote and adopted.

Clause 1, Preamble and title‘ was put to vote and adopted.

Sh. Mahender Singh Saathi moved that the Bill be passed. Motion was
put to vote and Bill was passed.

ADOPTION OF REPORT : Sh. Haroon Yusuf moved that the House

agrees to the Sixth Report of the PAC presented to the House on 26.3.2001.
The motion was put to vote and adopted.

BUDGET 2001-2002
Further discussion on Budget 2001-2002. The following members participated
In the discussion :-

Sh. Shadi Ram

Sh. Sinsh Pal

Sh. Malaram Gangwal

Sh. Charan Singh Kandera,

ANNOUNCEMENT BY CHAIR

Chair while announcing the results for election to the Financial Committees
Informed the House that on expiry of the last date and time for being members
To serve on the Financial Committee all the members who had been proposed
Have been elected unopposed.

REPLY OF DEBATE ON BUDGET 2001-2002
Sh. Mahender Singh Saathi , Minister of Finance replied to the debate on .

 Discussion on the Statement of Estimated Receipts and Expenditure of

Govbt of the National Capital territory of Delhi for the year 2001-2002.
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DEMAND FOR GRANTS ;

The Demands for Grants under the Head Revenue and Capital in each of
The 13 demands were put to vote separately and passed by the House.

A total demand of Rs 35,93,63,63,000 under Revenue Head and

Rs 34,69,87,35 under the Capital Head totaling to Rs 70,63,50,98,000
Were voted and recoveries of Rs 33,75,00,000 in Revenue and R

Rs 4,97,17,00,000 totaling to Rs 5,30,92,00,000 were passed.

APPROPRIATION BILL (No 2), 2001

Sh. Mahender Singh Saathi, Minister of Finance moved for leave to
Introduce The Appropriation Bill (No 2), 2001. The motion was put
Vote and adopted. Thereafter, clause by clause consideration of the

Bill was taken up.

Clause 2, 3 and Schedule were put to vote and adopted.
Clause 1, Preamble and Title was put to vote and adopted.

Sh. Mahender Singh Saathi moved that the Bill be passed. Motion
‘Was put to vote and the Bill passed.

House adjourned till 2.00 PM on 29® March 2001.

S.K.SHARMA
SECRETARY
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